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In the matter of:
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For Petitioner (s) : None

For Respondent (s) : Mr. Mukesh Kumar Bansal, Director

ORDER

Mr. Mukesh Kumar Bansal, Director of the Corporate Debtor has appeared in
person. He confirms the outstanding debt but submits that all the assets are
sealed by the Indian Overseas Bank. While admitting the claim, he submits that

he is making efforts to liquidate the claim of the Operational Creditor.

In view of the same, reserved for orders/ C/\WMW v
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